AT HYDERABAD

OA.1251/96

Betwean

1. M.V, Pratap

2. K. Ananda Raeg

3. G.R.C. Gupts

and

1. Unien ef India, rep. by
the Secretary

Min. ef Cemmunicatiens
New Dielhi-l

2. Directer ef Postal Services
Office of the PMG APSR
Kurneel 518005

3. Suparintadngt

SRQ, RMS
Kurnsesecl

Ceunsel for the applicants
Ceunsel fer the respendents

CORAM

HON. MR. H. RAJENDRE PRASAD, MEMBER

"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

dt.28-10-96

: Applicents

¢ Respendents

amt. A, Anasu
Advecate

[ 13

N.R. Devaraj,
Sr. CGSC

[ 1

{ADMN.)JE&:

¥ a




0a.1251/96 ' dt,28-10-96

Judgemant

Oral order (per Hen. Mr, H. Rajendra Prasad, Membsr

Heard Mrs. Anasuya for the applicants.

(Admn.) )

1. OA.1269/95 and CA.15§51/95, which @ere similar|to

the present applicati@q,wcre dispesed ef on 22-8-1996 with

certain directisns. Those directiens adequately cher the

facts and the needs of this case as well,

2. It is; therefere, directed that the casze of fhe

present applicants may alsc be disposed sf by the

Respendents aleng the same lines as may have been dene by

them in the cases mentiened above. This may be derle

within 60 days  frem the receipt ef a cepy of this erder.

Until a final decisien is taken in this case, any r
selectien made for filling up EDMM pests under the

jurisdictien ef SRO, Kurneel, shall have tso be deem

gular

»d as

having been made previsienally, and such of the canfiidates

whe may be selected for the posts shall be Specific+lly

teld that their selection shall be subject te the £
decisien taken by the Respendents in respect ef the
present applicants,

3. This OA is dispesed of thus at the admissien

(H. Rajen asad;
ﬁ% éufs

Member mn. )

Dy.Regis

Dated : 28 October, 96
“Dictated in Open Court
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b’ © 0A,12531/96.

"1, Secretary, Ministry ef Cemmunicatiens, &
Unien of India, New Delhi-i, .

2. Director of Pestal Services,
Office of the PMG, APSR,Kurnoal-SlB 005

3.uSuperintendent SRD RMS
Kurnool.. o
4, One cegy to Smt.A Anasuya,advocate,

_ CAT.Hyderabad.
5. One cojy teo Mr,N, R.Devaraj Sr CGSC.

CaT, Hy&erabad. :

6, One spare copYy.
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TYFED BY CHECKED BY-
’ ’ ' .
COMEAREL BY APFROVED BY n

IN THE CENTRAL ADMINISTRARIVE TRIBMMAL

HYDERABAD BENCH ATHYDERABAD

r

1

.+ THE HON'BLE MR.JUSTICE M.G.,CHAUDHARI
VICE~CHAIRMAN

AND

' THE HON'BLE MK.H.RAJENDRA PRASAD:M(A)

D&

.Dateds - -199¢

/ .

\-_L-
ORDER / JULGMEND———

. O add e Oe .

-Of...No. }3‘& / ?\6 :

-.ql';l-louoo (w -p-

b

Admitted ar;d Interim Directédns.

.IS'SUed.

Allowed. C o
g 6%/‘ZC-CZ§7%M~¥+~a‘h'%%A O

Disposed of with directions. - 7

Dismissed ‘ '

Dismissed as withdrawn.

Dismissed for.Default.. ] “

Ordered/Re jected. - _ -

No order -as to costs.






